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Central Administrative Tribunal
Principal Bench: New Delhi

” O.A, No,713/2000
New Delhi this the 23rd day of March,

Hon'ble Mr. V.K. Majotra, Member (A)

1, Kesho Ram
S/o Shri Hori Lal

2. Ved Prakash
S/o Hori Lal

3. Samay Singh
S/o Shri Rattan Lal

4, Journail Singh
S/o shri Ram Karan

%. Roshan Lal
S/o Mallu Ram

6. Journail Singh
S/o Shri Bachna Ram

7. Om Prakash
S/o Shri Shankar Ram

8, Jagu Ram
S$/o Shri Mansa Ram

9. Joginder Singh
S/o Shri Basawa

10. Jeet Ram
S/o Rama

11, Sarwan Kumar
S/o Shri Sadhu Ram

12, Satpal
S/o Narata Ram

13, Hans 'R:A

S/o Ramdiya
14, Chattar Pal

S /o Puranchand

15, Des Raj
S$/o Shri Sakru Ram

16. Rajkumar
570 Shri Matu Ram

17, Cheetar
S/e Keshro Ram

18, Mahinder

A _: S/o Jeeta Ram
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19,

20,

21,

22.

23,

24,

25,

26.

27.

28,

29,

30.

31,

32.

33,

34,

35,

36,

37.

Joti Ram
S/o shri Sadhu Ram

Ramchander
S/o Manglu Ram

Aman Kumar
S/o Sarupa Ram

Satpal
S /o Mankora

Jagmaal
S/o Karerana

Phoolchand
S/o Kurdiya

Rulda Ram
S/o Santuram

Rajkumar
S /o Sunderlal

Barkiya Ram
S/o Suda Ram

Ruldaram
S/o Mankora Ram

Balakram
870 Anturam

Rangiram
S /o sadhu Ram

Om Prakash
S/o Budhram

Shivram
S/o Sawan Ram

Ramlal
S/o Baishakhi Ram

Nakli
S/o Budhram

Amar Singh
S/o Santg

Jagdish
S/o Puran Singh

Balbir Singh
S/o Puran Chand
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38, Ajmer ’
S7/o0 BudhSingh

39, Rameshchand
S /o Hukma Ram

40. Gurdayal
S /o Hukma Ram

41, Sukhbir
S /o Sadhuram

42, Soma
S/o Bangiram

43, Pala
S /o Santu

44, Prem
'S /o Bangiram

45, Syoram
S/o Butlaram

46, Prem
S#o Bishna Ram

47, T andiram
S/o Mehar Chand

48, Harichand
S/o Ghasiram

49, Om Prakash
S /o Mamchand

50. Gurnam Singh
S/o Tulsiram

51. Maksood
s /o Shanwaj

52, Ramji Lal
S /o sh.Baishakhi Ram

53 . Gurmel
. S/o sondhi Ram _Applicants
(Node. Pesent)
versus

1, Union of India,
C/o General Manager,
Northern Railway,
Baroda Housep New Delhi.

2. Divisional Railway Manager,
DRM Office, aAambala Cantt.
Haryana.

(By Advocate: shri R.P. Aggarwal)
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ORDER (Qrall

Nona npresent on behalf

i

contained in Rule-13 of the CAT (Procedure) Rules, 1337
2. The applicants, 53 in number, nave assatiad

non-implementation of order dated 15.11.98 o1 the Nortnern

Railways, HQ Office, Baroda HOuUse, New Delhi by Gthe
respondents. According to them, Lhey are aggrieved Iy ©hné
cact  that  cheir names have not Geen pliaced in thae 1ive
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Railway:s. According to the appiicants, Lney have Gean
working as casual labour vrnaiaail in the Northern Rai ways
"quite a Tew of them nhave worked in the Enginescing #orks
Departmant of Northern Railway, Ambala Cantt” and that the
remaining are working under Deini Division. Thay have
- . “ o b - - 2 P. v'\[r1 - -~ '..f;,_::,.x..‘ — iy e
sought entry of tnelyr names in the LOLR and direcocich Lo
. s a B — '
tre respondents Tor appointment 27 any work in Shass-1IVoin
preferanca to freshly recruited persons or Junior workars
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instructions dated 9.,710.88 ise  wWas
made and names of eligiblie ¢ LOLR who
had rapresented to the Railways upto 37.3.57. Acimrding
to +the respondents, the appliicants have noi Jiven  an;

details regarding the time of their engagement and aisc

thae office under which they wera angaged as casual tabour
-®
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A S UL, IR =R R MAmes do NoT -~ Nna meEnTYoOn IR e,

i ave aisn denied appiicability of debtier tanaed




T

-~

€

fave

)

pre-

Y.

7

%

\mt

4]
Ho)

5y
T

o

(4}
L

'
EEN

™~

(]

@

[

0 e 3 v 0T

Qg

O

WL

per]

b=}

ARgrraeing

E

Qo

D

o

1>

m

o)

93]

3

o

&)
«

k!
[l
G2
{0

e
=
o

s

i

~~
<
S

Member



